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PER: S.K. MOHANTY  
   

 Heard both sides and perused the case records. 

 

2. When the matter was called out for hearing, learned Advocate for 

the respondent pointed out that the amount of disputed duty involved in 

this appeal filed by Revenue is less than Rs.50 lakhs. He submits that 

since the amount involved is less than Rs.50 lakhs, the appeal may be 

dismissed under Litigation Policy Circular No. 390/Misc/163/2010-JC 

dated 17.8.2011 as amended by Instruction vide F. No. 

390/Misc/30/2023-JC dated 02.11.2023 issued by the Board.  
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3. The submissions made by the learned Advocate for the respondent 

is considered. Accordingly, the appeal filed by the Revenue is dismissed 

under Litigation Policy No. 390/Misc/30/2023-JC dated 02.11.2023.  

 

4. Cross objection filed by the respondent also stands disposed of. 

 

(Dictated and pronounced in open court)  

 

 

          (S.K. MOHANTY) 

              MEMBER (JUDICIAL) 
 

 

 

 
Sinha 

 
 

 
 

 

 

 

 


